DRAFT CONSTITUTION 1121

Mr. President : Then there is the amendment moved by Shri Muniswamy Pillay.
Shri V. I. Muniswamy Pillay : I would like to withdraw that amendment.
The amendment was by leave of the Assembly, withdrawn.

Mr. President : Then I Put the article as moved by Dr. Ambedkar. The
question is :

“That proposed article 282 C stand part of the Constitution.”
The motion was adopted.

Article 282 C was added to the Constitution.

Article 283
Mr. President : Then we come to article 283. Dr. Ambedkar.
The Honourable Dr. B. R. Ambedkar : Sir, I move :
“That for amendment No. 3037 of the List of Amendments (Volume II), the following be substituted :-
“That for article 283 the following article be substituted:—

283. Until other provisions is made in this behalf under this Constitution, all the laws in force immediately,
before the commencement of this Constitution and applicable to any public

Transitional service or any post which continues to exist after the commencement of this
provisions. Constitution, as an All-India service or as service or post under the Union or

a State shall continue in force so far as consistent with the provisions of this
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Constitution’.
This is a purely transitional provision.

Mr. President : There is amendment No. 12 of Shri Jaspat Roy Kapoor. That is not
moved.

No. 252 of Mr. Naziruddin Ahmad is purely of a drafting nature.
No. 253 of Pandit Thakur Das Bhargava is not moved.

There is no amendment moved, then. Does anyone wish to say anything about this
article?

(No Member rose to speak.)
Then I put article 283.
The question is :
“That proposed article 283 stand part of the Constitution.”
The motion was adopted.

Article 283 was added to the Constitution.

Article 302
Mr. President : Then we take up article 302. Dr. Ambedkar.
The Honourable Dr. B. R. Ambedkar : I move:

“That in clause (1) of article 302 after the word ‘Governor’ the words ‘or Ruler’ be inserted.”



